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Learned counsel Mr M.K.Choudhury
for the applicant. Learned Addl.C.G.S.C °
Mr A.K.Choudhury seeks to appear for ‘
the respondents.

The applicant has been transferred
from Guuwahati to New Delhi vide order
dated 30.5.95 {Annexure-5) issued by
respondent No.2. In this application the
applicant apprehends that respondents No.
3 and 4 will not carry out the order
dated 30.5.95 and will not release him.

Mr M.K.Choudhury mentiongs that
in the meantime the applicant has procees-
ded on leave on account of his health
and he has been released vide order
dated 27.6.95 and had handed over charge

on 29.6.95. This order indicates that

.j the applicant will return to the same

post after expiry of leave. .
Issue notice on the respondents
to show cause as to uwhy this application
should not be admitted. Rgturnable'on
14,7.1995. -
'Heard Mr M.K.Choudhury in respect
of the interim prayer. Pending disposal
of the shouw cause and admission of the

application the respondents are pkﬂtobg

contdee.s
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130 6 95 dxrected not to cancell the transf‘er
' : order .dated 30. 5 95 as -far as it relates
ey - to the applmant. Houever there wlll be:
e R é no ‘bat” for the tespondents No.3 and 4
' ) ’ o . to release the appllcant in compliance of
R(‘P_A R < <t theorder dated 30.5.95 issued by fespon-
\ L{ . -~ SQ‘NU&«\ '. dents No.2. " b
e L(S“ _6; e : . Notlce may be sent by speed post ’
N2 %glg £oome D < ‘Aat the cost of the appl:.cant as requested
; ERON L y .,.,by the learned counsel of the appllcant.
. ‘*’)S @Wéﬁ 0 LCopy of Mthls order may be Furnlshed
. \,\ é"* e e : to, the counsel of:the partles. L
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14.7.95
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0.A. 116/95

Learned counsel fr M.K.Choudhury for
the applicant and Jearned Addl.C.G.S.C Mr
ALK, ,Choudhury for the respondents are
present. '

Shou cause in compliance to order dated
10,6.95 has been submitted by the respon=- '

- dents on 13.7.95 with copy to counsel of

the applicant.

The appllcant was transferred from
Guwahati to New Delhi by order dated
20,5.95., He made a representatlon dated

'91.6.95 for relieving him early on personal

grounds. Pending disposal of the represen=
tation the applicant has submltted this
0.A. on 29.6,95 on apprehenslon that his

" order’ of “transfer will not be complied

with by respondents No.2 and ‘3. Perused

the shouw cause. It has been stated that

the representatiOn of the applicant has

- not been disposed of and there is no

intention to refuse X Wi kR lmplementation
of the transfer orderT. But the appllcant
could not be lmmedlately relieved for
admlnlstratlve reasons. It has also been
stated that the department is making
arrangemenﬁi{o relieve the applicant with jm
reasonableland the effort is in progress.
They have stated that in the circumstances

the applicant has to wait for a reasonabl

"time. In vieuw of the statements made in

the shou cause this application 1is dlspos
of summarily with the direction that the
respondents shall not cancel the transfer
order of the applicant or in any uay
frustrate it. The respondents will also
reliemé thé applicant as early as_poséibj
\ Application is disposed of as aboV e
No order as to costs.

Copy of the order may be furnished
to the counsel of the parties. o

o

i e m.b'e T
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :: CUWAHATI BENCH

(An application under Section 19 of the Administrative
' : Tribunals BAct, 1985)

Title of the case : 0.2 No. Y f of 1995
- VeIrsus =
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :: UWAHATI BENCH

0.A No, 1A of 1995

BETWEEN é
Shri V.K. Adlakha, Executive Engineer (Electrical), R
c.P.W.D. Guwzhati Electrical Division No. II, | g
. Borjhar, Guwahati-15. \
. _ L
L e Applicant d
o I

1, Union of India, _
represented by the Secretary,
Mini stry of Urban Development,

Ni rmah Bhawan, New Delhi-110 011.

7. The Director General (Works),
copot“jo Do Nirman Bha‘wan' .
New Delhi-110 0?1,

The Chief Engineer (Elect.),
East Zone, C.P.WeDs, A
234/4 Acharjee J.C. -Bose Road,
Calcutta 700 020, - o

//4, The Superintending Engine'er (Elect.),
Central Electrical Cirxcle,
" C.P.WeD. Bamunimaidan, Guwahati-781021,

e Reggondents

DETAILS OF APPLICATION

1. PARTICULARS OF THE ORDER AGAINST WHICH
TH LT CATT ON MADE

.
.

The application is not made against any paticular
‘order_ but it is made seeking epfo rcement/compliance of the
-ordex datedv 30.5.95 (Apnemre-S) to the exten{ it is
'applicablerto the applicant. The application is directed
' agaihst the inaction/aét’ion of - the respondehts in not

executing the aforesaid o'r_dez: Vda'ted 30.5.95.

7., JURLSDICTICON OF THE TRI BUNAL
The applicant declares that the subject matter of
applic ation is within the jurisdiction of this Hon 'ble

Tribunal.,

Contd.. CP/2.A



3. LIMITATION ;:

The applicant further declares that the application
is made within the limitation pericd prescribed under Section

21 of the Administrative Tribunals &Act, 1985,

4, FACTS OF THE CASE :

4.i That the applicant is a _Ci’tizen of India and as. such
he is eht_itled to all the rights, protections and priv‘ii'eges'

guaranteed under the Constitution of India,

4,'2 That the gpplicant is an Executive Engineer(Electrical)
under the C.P,W.D. and presently posted at Guwahati, He

joined 'his post at Gm rahati on 3u.4 93,

4a 3 Tht the applicant stia:te’s that the Government of Indig
in the Mini stry of .Finance, issued a Presidential Memorandum
No. 20014/3/83.-’3 v dated 14,12,83 whereby certain speclal
facilities were glven @0 the C.entral Govemment errployees
serving in *he North East Region, The sald facilities were:
provided with a view to attracting and retaining. the services
- of m@etent officers in the North East Regi.én. It was
interalia stated in the Memorandum thét there will be a |
fixeé tmurevofpostinq of two years at a time for qffi-éers '
" with mo're than 10 years servicé;en' combletion‘ of the fixed
tenure of serv.Lce, .the officer concerned may be considered

for posting at a s’catlon of their \.hoz.ce as far as possible.

. The a;_oplicgnt craves the leave of this Hon ble Tribunal
to pz:oduCe a copy of the sa;l.d memorandum ‘at the time.

of heanng of the appliCrLtlon

4o 4 That the Ppplicant states thaL he acc:epted the

transfer to Guwahatl as there was. a promise from the Central

Contd..,.,P/3,



B

3.
Govemment as indicated in the aforesaid memorandum that

on completion of fixed tenure of pdsting, the applicant wi;l

~get his choice place of posting,

4.5 That the.applicant was o complete hiS’tWO years

0f tenure at Guwahati on 30,4.95 and mcordingly, he submitted

\

a representation well in advance requesting that he may be

transferred from Guwahati on completion of his tenure which

is after 30.4.95 indlcating therxein his choice place mf -
New Delhi., He also éubmitted that ZIf he is posted in Ney

Delhi he can attend to various domestic problems like

'arrangihg for the marriage of hi s daughter and getting his

wife fregted for acute asthma,

Copy of the aforesald representation dated

is annexed herewith as ANNEXURE.],

4.6 That‘thé Director (Admiﬁiétratioh),.C.P.N.D., New
Delhd Q:ote é letter dated 3.2.95 addresséd to the respondent
No, 3 qskingihim to convey the readiness of the cfficers
pdsted in the Eaétern ZoneAlikely to be transferred'on |
completion of their tenure. The officers concerned were

asked to give their choice place of posting., A list of

officers who were likely to be éransfer also was enclosed

P

wherein the name of the applicant appeared. It was also
stated that the transfer orders may be issued by the second

week of March 1995,

A copy of the aforesalid letter dated 3,2.95 is

annexed herswith as ANNEXURE52;

4,7 That pursuant to the said letter dated 3.2.95

the applicant submitted his choice place of posting vide

Contd,..P/4.



-4-
communication dated 13.3.95.

A copy of the aforesald communi cation dated

13.3,95 is amexed herewith ‘as ANNEXUREw 3,

4,8 Tha: subsequent to it, the applicént submitted a
| _repre'senta{:ion/reminder dated 24, 3,95 addressed to the
respondent Ny, 2 referring to his eéarlier representation
and indicating therein that his name alsO appears in the
readiness list circulated vide D.O. dated 3.2.95. The
gpplicant regquested to isc'ue his transfer oxder well in

nﬁxma time so0 that he can be relieved on completlon of

teﬂule.'
A copy of the aforesaid representatibon dated
24.2.95 is amexed herewith as ANNEXURE-4,
4.9 . That by an order dated 30,5.95 issued by the

- Director General of Works for posting and transfer of as
many as 10 officers. By.the said order, the applicent

' has been ordered to be transferred from Guwahati to ECD-IL,
Neir Delhl vice one Shri M.M.L. Chibba transfer from Ney
Delhi, One Shrl N.D. Malo has been posted an promotion

‘at Guwghati in place of the applic:nt._

A copy of the aforesaid order dated 30.5.95

is annexed hérewith as AVNEXURE-S,

4, 10 That thé applicant‘after reéeipt of the aforesald
order of transfer dated 30.'5._95 made all preparation to
leave for New Delhi and was awaiting his relieﬁng ord@r;
However, he came to know from ‘chve-):espondent No.3 that

sinqe Mr._ N.D. Malo who was to join in place of the applicant

at Gawahati on promotion had some personal problems and

Contd...F/5.
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his rep&mméin%tion has begen récommended to. the respondent
No. 2 for changing the place of posting., The applicant was
also informed telephénically that said Shri N.D. Malo

who had to join in place 0f thegpplicant was not willing
to_join at Guwahati and may even forego his promotion if

he is forced to join at Guwahati. The gpplicant, therefore,
requested.th@ respondent No, 4 stationed at Guwahati to |
relieve the agpplicant by making Awm duel charge érrangment
locally as two more Executive Engineer (Electrical) ére
aval lable locally & Guwahati, The spplicant states that

in the past also as and when any Executive Engineer (Elect.)
pIroceeded on leave, these arrangements have been made and
this is also a practice in whole of the Government BEEKZEEE
of India offices;-The-applicant fuﬁther states that in the |
past the work of three Executive Engineers (Electrical)

was carried out for long period even though two Executive
Engineers were posted at Guwahati. As such, there is no
difficulty on the part of the respondent No, 4 to relieve
the applicant, \ |

4.11 That the respondent No, 4 demlined to relkeve the
appliéant by making duel charge airangeznetat aé acoording to
him he was direcfed by the respondent No, 3 not to reliéve

the applicant by making duel charge arrangement.

The applicant could.not ascertéin as to when the
representation of xkm Shri N.D. Malo is likely .to be’
decided and whether he may actually forego the promotioﬁ
in case his representation is rejected, Further the pOSsibility
that Shri Malo may proceed on Xmaxe long leave without joining
at GQuwahati in view of his personal problem could not also

‘be ruled out. Thus it may take an indefinite period as to when

Cbntdo - .P/s.
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his joining is likely to take place and in the process the
“applicant has béen forced to uncertainty. The applicant
states that even if another officer is posted at Guwahati
subsequéntly, it is likely o také a long time for the
postlng to be aecided Moreover, there is no denkal of the
fact that the officers do not like to be posted in the North
Bast and take recourse to making representatlons, proceedxng
on kmuwe long leave and thereby manage not to get relieved
from original place of posting and as such, even #f another
officeris posted in place of the a_pplicaht it canﬁo.t be

ascertained as to when he may join,

4,12 That the applican‘t states that he has completed

hi s fixed tenure as prescribed by the Covernment and therefore,
he must be relievéd immediatel_?. If the applicant is t be
'rel_ieved only after some other officers’ fao.l.n?, the time
period is 1ligRly to be indefinite resulting in uncertainty
\thereby causing mental agony and acute family'problems-

It wuld also totally defeat the special facilitles as promi sed

by the Goverrment of India vide memorandum referred to above.

4,13 That the applicant. sté’ces that é.s his relieve orderx

is not forthcoming he made a représenta’cion dated 21.6.,95 and
faxed the same t© the respondent No.. é. However, no fawurable
reaction has been intimated as yet‘anc'i the:efo, re, he has been

constrained to approach this Hon'ble Tribunal,

A copy of the representation dated 21.6.95 is

annexed herewith as ANNEXURE-6,

4,14 That the applicant states that due to unreasonable

attitude of the controlling officer, the applicant and his

Contd, ooP/7o
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family are suffering badly at New Delhi, The applicant has
al o developed acute hypertension with I.H.D. (cardiac
probiem) due to this mental tortured mmg of not relieving

him after he has mexitoriou‘sly completed hJ.s temure, Thus

to he utter disregard of the memorandum issued by the Govt.
of India and his order of transferred as issued by .the-
Respondent No, 2, this has resulted in his having been
recommemﬁed complete rest for four weeks but since his family
is presently not im a position to be'\'»;it‘n the applicant |
in view of the education of the children and acute asthmatic
problem of his wife who is not supposed to be at Guwahati

at this period of time due to intense humidity wktheux
adxlfe'rsely af fecting her health. The applicaht is in a

.precarious predicament, . _
A o T oa e il Covli fieale s Onnaxed

. t"'-”% e A“"\MX‘M - 11— .
14415 That the applicant states that in his transfer order

it is novhere indicated as to who is to move first and as
such 'as the applicant Has completed the prescribed fixed
tenure at quahati, he has a bonafide claim to be relieved
without any delay for whatever reason by making duel éharge
arrangement, The applicént states that.time is the essence

of the promise made by the Unionh of India and as such his
relieve order camot be vdelaye_d on Athe' pretext of mammx

Mr, Malo not joining , more so in view of the faét that

there will not be rany dlfficulty on the partof the respondents
to relieve the applicant by making duel charge arrangement

as has been done earlier.

4,16 That the applicant states that the order of
transfer issued by the respondent No, 1 does not indicate

@s to who is to move first and thegefore, the respondent No, 3

- Ny o———
Contd.. ..P/8,
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d 4 cannot frustrateffhe'pu;pése of the samre by delaying
thé relieve of the applicant, The action of the respondent
'Nos. 3 and 4'aré malafide, illegal and nothing but colourable
exerclse of power :shich is required to be remediéd by

imﬁediate intervention of fhis Hon *ble Tribunal,

5., GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :

5.1 -+ TFor that the action of the respondalté in not relie-

ving the applicant is not sustainable.

5,2 For that the purpose of the order of "transfer dated
30, 5,95 cannot be frustrated by the respondent Nos, 3 and 4
by not relieving the applicant which will also amount to

insubordination on the part of the respondent Nos, 3 ahd 4,

5.3  For that time'is the essence of the tenure posting
in the North East as envisaged in the Presidential memorandum
dated 14.12.83. The Union of India having made a promise

to give the choice place of posting after fixed tenure and
order of transfer having been issued pursuant to such
promise, same cénnot be defeated mx by the respondents by

not relieving the applicant.

5. 4 For that as per the gpirit of the Presidential
memo randum, the applicant should have been relieved on
30.4.q5-automatically; However, the ofder of transfer
having been made on‘30.5.95 in compliance with the Presiden~
tial memorandum, tﬁe applicant camot be made to be detained

and kept in uncertainty.

5¢5 For that the Presidential Memorandum states"that

there will be" a fixed tenure of posting and as such, the

COntd. [ .P/90
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actlon of the respondents in not relieving the appli cant
is: V’.LOlatlve of the Presidentlal memorandum.
5.6 For that in any view of the matter, the actlon of

the respondents is arbitrary and therefore, apnro;arlatc

direction may be issued as provided for.

- 5.7 ' gther grounds that may be taken ak up during the

course of hearing.

6, DETALLS OF REMEDIES EXHAUSTED :

The spplicant declarees that he has no other

alternative and/or efficacious remedy than to come under the

protective hands of this Hon'ble Tribunal,

7, MATTERS GK NOT PR"‘VIOUSLY FLLED OR PENDING

WLTH ANY OTHER COURT :

’I’he appllcunt further declares that he has not

filed any appli catlon, writ petition or suit regarding the

matter in respect of which this applicant has been filed

-before any other Court, authorlty and/or any other Bench

of this HOn'ble Tribunal nor any such application, writ

-petition or suit is pending before any of them,

8, RELIEFS SOUCHT FOR :

On the facts and ci rcumstances stated above, .

the gpplicant prays for the following reliefs :

8.1 a dlrection to the respondents to relieire the

- applicant immediately pursuant to. the ’crans‘fér- orxder
dated 30,5.,95 (Annex\:lre-S) if necesgary by maka.ng

duel charge arrangement may be issued :

Contd. . .P/10.
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g .~ .. 8.2 appropriate cost be awarded for causing harassment
to the applicant, for not mn@lxring with the order of

transfer,

8,3 any other relief or reliefs to which the applicant

is entitled under law and equity.

) 9, INTERIM ORDER PRAYED FOR :

Pending disposal of the application, the respondent

e
n

* S : " No, 4 may be directed to relieve the gpplicant forthwith,

10. LI R KN O

The appliéation‘ is filed through Adwocate.

11, PARTISJULARI: OF THE I.P,0, :

i e , (1) I.P.0. No, 3 073 884303 (i1) Date 22 4-9¢
' (1ii) Payable at = : Guwahati. .

12, LIST OF ENCLOSURES :

As stated in the Index,

VERI FICATION

I; Shri V.K, Adlakhay aged about 53 years, son of _

Late Dr, R.C. Adlakha, the applicant helzleiri gy kexsky presently

worklnc as Executive Engineer (Elect.,), C.P.¥V.D. Gawahatl

Electrlc‘al DlV:leOn No,II, Borjhar, Guwahati-15, & hereby

sol.emnlyl affirm and Ve_rify that the‘ statements made in paragra.;

phs 1 to 4 amd 6 tg)‘ 12 are true to my. knowl edae, those made in
"pafagiaph 5 are true to my legal advice and Thave not Asup.presseé
- any material facts. | |

And I sign this verification on thls the ﬁvmday of
June mk 1995 at Guwahati. '
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|[ANNEXURE- 1 ]

GUVERKMENT CF INCIA

LEHTRAL PUSLIG WORKS LDEPARIMINT

NO« 18(1)/kL~ULL=X1/98/ ' (7 Lte “//2/9%.

To

The L'irector General (W)
CePeWol'e, Nirman Bhavan,

E.w D!lh£ - 1‘991‘0

(THROUGH PROVER CHALINEL)

Sub 1= Tenure Posting after sexving in

Nocth kast Region.
3ir,

With due respect I beg to state that it is
understocd that certain special concessions are avai-
lable to officers transfered to North Eastern Ragion
like (1) Fixed tenure of 2 years (for staff with more :
than 10 years of Bervice) and (ii) Station of Choice
on complection of tenure. In this connection I am to
state that I joined my posting st Guwahati on 30.4.199)
and accordingly I shall be completing 2 years tenure
on J0.4.1998,

1t is therefore requested that (i) I may
kindly be transfered fxom Guwahati on completicn of
my tenure on or just after 30.4.1998. (i4) My choice
of posting after completion of tenure is NiW LLELHI and
I may kindly be posted there so that I can attend to
various domestic problems like arranging marriage for
my daughter and getting my wife treated for acute
asthama.

-

Thanking you and requesting favourable action.

Yours faithfully,

A

PRI

( Vo¥o Adlakha )
Executive Engineezr(tlect)
DIL Guwahati Elect.Divn.No.1X
C.P.W.D., Guvahati - 150

Copy for favour of information and necessary action
to &~

1. The Chief Engineer(E)yX, C.’.n.D., New Lalhi.

2. The Chief Bngineer(k) EZ, C.P.W.D., Nigam lalace,
Calcutta-~20.
3. The Superintending Engineer(E), Guwahati Central

Elect.Circle, C.P.H.lie, Guwahatli ~ 21.

(AN |J_V\‘
0[ EXECYIIVL ENCIUEER(ELBGY)
e ]

o
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2 DL KHUSHY
Z7 Ph. 3018964
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At ATy
;;/ma

a¢ faset-110011 B

New Delhi-110011, the ‘1\)1\R‘»~

\

Dear Shri WannV}¢"/

the

both Civil and Elect.,
years or more in a particular
in the same grade wel)
to plan the rotational

also to enable the officers to
education of their children,
if any, family shifting

in advance,

Enclosed herewith 1s a
1ikely to be transferred fronm
1995-96, on account of having
of 3-4 years. This 1ist also
- who are likely to complete
particular station during the
they wil)

tenure.

You are requested to convey the

11st and obtain their
posting. 'While they mention the names of

officers as per

posting, the officers should
the stations ang nature of duties
for last 10 years and the same
Directorate, for deciding their
"N This information should reach
-“ 20-02-1995, as the transfer orders
end week of March, 1995,

also

With regards,

Encl:0ne 1ist.

b
, S u}l'?lqc‘)

Shri T. s. Varadara jan,
Chief Engineer(k)ktast,
CPWD, 234/4 AJC Bosge Road,
Calcutta - 700 020, ‘

DIRECTOR OF ADMINISTRATION
Fedla AF fawlo Frp
o ) } CENTRAL PUBLIC WORKS DEPARTMINT

Department

completed a
station,
to enable the
fficers
plan
transfer
etc. giving them sulfticient

transfers of o

list
your
completed
fncludes
their three
currency of this
be shifted only after they completes the

may
further
this

| ANNEXURE 2 J

HoHoTo §&AT/D.0. No £3/TB/ISTIC I

gwiaq fa2us 4

fntor wias '
NIRMAN BHAWAN

199
199

invites

options
Executive

Engineers
period of three
further postinyg
Department
the year.and
advance  the
employed spouse,
time,

and
for

for
welld in
of the

of  officers,
zone, during
their

who are
the year
minimum tenure
names of officers
vears tenure at 8,
year. However,
minimum

readiness
options for
stations for
be directed to mention
they have already done
be forwarded to this
posting on rotation.
Directorate latest by
will be 1issued by the

to these
further
further

Yours sincerely,

(J."E'.?JLJWUT—“

K wl : \-"Hl‘,
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ANNEXURE- 2
. ~FTEED PORT) L
GOVERNMENT OF LNDIA te
CENTRAL PUBLIC WORKS DEPARTMENT
Y ..\..\gg:xs(1)::.0:0.11/95/ 399 at. /. 3. 7,\"

.

N,
To,

The Chief tnzlnoer(xlact) Rast,
Cantral Publiq Works Department
234/4 AsJ.C, BOge ROad4,

+ Nizam Palace.
C&l@\lt‘.tﬂ-'z()o

8ubjeats Readiness list of transfer of 9E' g/
EE(tlect), under the Adninigtrative
control of CE(R) Kast,

Ref, $ Your letter No,9/3/92. Admn(Vol-VII)
dated 6,3,1995,

8ir,

. Your kind attention is invited to letter
/ under reference, In thism connection I append below
/ the information as desired pleases. .

/ 1. Choice 8tation of posting $~ JEW DBLHI
/- 2 i1 _of pogting duri £.10 yeazs
81, No, Prom to  Nature of duties Station
P 198% to 1993 Planning - New Delhi
2, 1993 to till date Maint and ¥
construction Quwehat
- ' Thanking you,
‘ .
Yours fvtryny
. |4 b
' ( ViK.,Adlakha) [
Executive Engincer (E)
er Buwnhatdi El1, Division No-II,
c. P."'. ‘). G'.lwf‘!h \ti"15.
Copy for favour of infarmation to s
i, The Superinteiding Engineer(K), Guwah-ti Central
Elﬁct. CJ.:OIC. CQPOWQD‘ 0“"8h8t1~:21.
\X/ i
« 3P
)\ Al EXECUL IVE ENGINEER (B)
\\
k 2
AR
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" '/
;o , GOVERNMENT OF LaDIA
- , CEN:RAL PUBLIC WORKS DEPART MENT

. No4 18 (1) /EE-GED=LL/95/ [, . a. L. 2 .av

. /¥ / (/.3/ ,/& -7
To,

The Director Gen:ral (W)

Central Public Works Department
. Nirman Bhavan,

New Delhi«110011

Subjects Tenure posting after serving in North Eagt rReglon ,

Kef, (1) Your office D.O No, 28/L3/95-EC I, dt, 3.2.95
'(11) addressed to CE(E),

My application No, 13(1)Ln.GED-11/93/209
at, 01,2,95.

sir,
Your kind attention is once again brought tc
my representation at (i1) under reference, My name algo

appears in the readiness list airculated vide your D,O
at (i) under reference.

It is requested to kindly 1osue my tranafer
order well in time so that I can be relicved on complition
of my tenure as I have to attend to various personal
problens as already requested in my representation,

Thanking you,

' Your f;&ii:;}ly.
' . L aw|l

(V.K.Adlakha)

(‘// Executive Engincer(E) ‘
: Guwahati Elect, Divn, II
CoP.W.De CGuwahati-15,

Copy for favour of information and necessary action tos.-

1. The Chief Engineer(E), Bast, 234/4 A.J.C, Bore
Road, Nizam Palace, Calcutta-20,

2. The Superinteniing Engineer, Guwahati entral
Elect. circle, CPWD, Guwahati-21.

IW\)
4%‘nxecur1vs KNOINEER ()
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[ ANNEXURE- 5 |

: NO. 28/5/95-EC T/voL ) /8
' GOVERIMENT OF TND N : q
DI’RE)CIORM‘E GFNFRAL OF WORKS

C "~ PUBLLC WORKS DEVARIMFNT
' e Y : ca . R
f;“‘f PRI . ot sy NEW DELHI. U.“a 30-5-950
R N AT Y OFF___I.CE,.._,_ORDER___._____J_‘.‘:L_-NO' oF 199547+

RERIEE

: oresident is pleased ko appoint 6/shri Anil Kumar Mittal (19.09+66)s
. amE(EL), Rajesh Jain(13.06.66) SR ana(31.01.41)(5C)s AE(EL) N.D.Maloy
paley e b (05.11.40)(8C)» AE/ and N. .sangwnﬂ'(01-05“43)(50);‘*AE:(E})‘ to officiate a8

W opabee (EL) aan ' (0. t
| e sive ByAnees, (B) 1n to 0ot} e Tl o it
on

1§} 100+3500~125-4500 £rom ‘the 8k they absume the charge of the post. of Executive
engineer (E1) and till further orders. . '

e (notusgervice; Group ' temporaril aahoc. baéi'i;‘in the scale of pay, of RS. 3000~

4 2o This adhoc promotion will not confer anyright oniptin to any claim
' ,+ either for regular appointment as Executive Engineer (ELect.) or for detex-
v we oo mindng geniority in the grade of Ex.Engineer (E1) or any other incidental

| qrest v penefits of regular promotion. This adhocC promotion is further subject to the

S LA sutcdde of the decision of the Hon'ble Supreme court in SLP No. 12006/90,
4 . OA No.2703/93 and oA No. 1071/94 of Central paministrative Tribunal, principal
' * Bench, New Delhi. '
. 3. officer on promotion is required to paés the departmental examination
. prescribed for Executive Engineer (Elect. ). gailing which, he shall not earn
 ncrements in the grade of Ex. Engineér ,(E‘I}‘ectri,cal). .
4. pirector General of Works, cpwD, N.D. ‘is pl'easedbo:decide that follow
ing postings and transfers in the grade of Bx. Engineer (Elect.) with immedjate
effect in -the public intereat 1. R o a :
. SRR A : R t .
. b s BIREAN i
§.No. Name(s/Shrl fran .. B Remarks .
1. Anil Kr.Mittal AEE, VBEDN.. . BFL on,I - v Against the newly
. (on prowotion) N.D. v Jammde . created post.
| 2.  Rajesh Jain ' DCED 11, N.D; |BEL DnySI | ~do-
(On Pmti‘on) - . . ':\]:-_*.1;; Jammf ' ‘ '
Ll : el g [ZAKS .o L
i 3.  G.c.Saha AE, OCEC I, ,,,.,‘_sw(ré),..cs:(m). against the vaca?
' (On promotion) calcutta. (.- E98 , calcu- - nt & diverted
- (_,”ii; R A post of SW(E),
R NSGP, . N.De
AT AL BRI A R
' ' AE,' PCEN ”::;f;’ N "r("és(t'),é(xy‘vémﬂvioe sh. VKoo |
. patna kL Cent. Elsy hdlakha t£d.
N A N DnGuvqam bl o
e ey . Lo . o ‘\:.' - "a_',‘...‘.\.'. I , AN
~ »‘ecmn,grgamg;,'acn,qm,o.‘,,.yice.sh. M.M.Le
- _,_‘,_,‘-—:-:"":'" o S ,, Chibba tfd. \
i W VR 148 B A )
DT 5-‘..‘,(}"‘?,"1{(’*?6.’ M.M.L.Chibba pcp 1I,N.D. 7 BED pn. ,Sambhahgainst the neww ;
o co ' . : 1y created post.
Can \(;tqrmam et ’ : ' Orders to be ‘
N TR R ' effective w.e.f. |
7. L.T.Reddy ) on return from EE(Q) DCEC - Vice sh. I.D.

leave (ED V) viI1,N.D. Gera tfd.
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2
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8, LiDetiora EE(1Q) e ED V,N.D. Vice Sh. 1,.7.
’ S V1L, N.D. Rexldy tfd,
9. -. N.8.Sangwan Tekanpur El. CCID ¥, Caleu- Vice Sh. g.M.
" (On promotion) Sub-Dn, ' tta. Paswan tfd,
R 10. - J9.M.Paswan i ot ~ ,m'/;l;'Calqixtta’I‘o report to Central Office |
, . ‘ . : forfurther posting.
BELEL U RN N R L L T RO W o : 1
A  E T v a R L B R
a.g' " Se 't Officers are Yequested bo-Joitntheir unit of 'posting ahd gend 3 copies
t1fy 3 OF - TR-I form .to the Baction Officer, #C 1’ Sectiony giving.ref 3 to these orders
. .., They should alac gknd éetfifiqqtfgé,,of having written their self-appraisal and.
v o the ‘CRE in respect’ of the officers working under them in the Prescribed
oy ‘fétﬁ“: ! iy 5 [P '
~ ’ - v H
R ) C KRR o
(r . ; ' rhe g ST " L’""
H «;I-v . LT . Yob semge iy bl : (MAHENDRA KUMAR),
P ) “‘ m_’, PR ‘ DY4;,DIRWL OF ADMN. I.
. X . . .ot s
peearnd ‘Copy'‘to '} RN oo !
‘ BN
. ¥ M0, DG(W), crwp, N.D, : ]
IR LU Gt SR Y 80, NDZ, , N.D. I .
Lo vy 3. rrla PsAO, EZ‘, mm' Calcutta. L ,
' 4. PO, NEZ, ‘Epwp, Shillong. -
ol g “5.,f4.,P&AO, FZo‘,CM)p N.Q- T o ! .
It 496, B! ehint bnginee (vig), cpwp, N.D.
frofart gl " Chief Engineer(r) 1 g I1, CPWD, Vidgut Bhawan, N.b.
8. ' Chier INginoer (p1), Fast, CPWD, Calcutta.
.2+ . 8E, DCEC'VI, CPWD, N.p. Ak
<+ "10TNER, VBEDN, CPWD,N.D.
: . llo SE' m,VIII' CM)),N',D- 3 N KR ; L
Lmon iy -"'f'?h , IXZED{VII',CPWD,' N.p. " I”T’ ; Cbesi e
wIa B3 gp” oo I, CPWD, Calcutta. = ;
’ o 140 (El)’ CE(E].)' eastc CPWD,Ca;Cutta. oo, o8 s i
) ’f"‘lsu EE, Patha Centu El. m.,,"CIPWD, Patna. e "
' 1 SE, GCEE,CPM). Guwahatim i
+ EE, GCEDn, CPWD, Guwhati. b : 0
e @ 18y EnsE,  poee vrT, CPWD, N.D, ' '
f')"’"'.".'v"l : . EE,?'ED V, CPWD,N.d. -
A 19019988, pepe V,CPWD,N.D.
U214 A EE, Borp, cpup, Bhopal. '
w 22, SE, CEEC 1I, Cpw, Caloytta,,. . '
PV 2123, U R, ocED 1,CPWD, Calcutta,, ' ' S :
SR T "Officers concerned. o
‘23, PPS t0 DG(W)/PS To ADG(T&D)/AIX;(S&P)/AIJG(B)/I)DG/PA to DA/DDA T,
« 26+ BC II/CRCell/ EC I11/ Stock, file/Motice Boards. . . .
'“"-'—‘ ';:§7'-{3 ‘All recognised associations. N
S 8. -,

DA’s camputer.

a3 TA R TR PR OOTS I SRR I S
e U ORI

gy Lt Bl
A I B R I
Lot
bed o
= .

(gl

(BABU MENOKI),
SECI'ION OFFICER,
FOR IX3(W).
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Nos 15(1)/GLE-T11/95/ B4

2

The Director of Aum
Directorzte Geiveral
Ce Pe We Do ,llirman Bha

New Delhi-110011.

s e G ikt mma e Agm

Ref, ° }Office order No.114

Sir,

-

[ANNEXURE- &
MOST TriieDT T

. GOVT. OF INDIA T OBY_FAXT T T

o e e —

Dated 21.6.95.

inistrative,
of Works,
wan,

Subs - ’Relief from GUAAHATI on transfer.

2

01 1995 circulated vide

Nos28e2¢35-ECT/Vol-11/28 dt.30.5.95. _ _ __

I have been ordered to be tronsfered from Guwaheti

- to New Delhi vide DG(W) Office

after completing my tenure,

It is about a month

in spite of having completed prescribed fixed tenure of poste-

ing at Guwahati on 30.4.95.

order under reference after

but I am not being relieved

As 1 am having acute family problem at Delhi and
my health is olso getting adversely affected due to wucute
“hypertension, arrangement may kindly be made to relieve me

immediately.
Thanking you.

Yours faithiully.

~E O

{ Er.V.X, Adlakha )
Evccutive Ingineer(Blect)
suwahati Elect wivn Nol.II

Co L% We Lo y Guwihiall=156
L ’ :‘3'}71\;\\‘ Se

Copy for information and necessury action to jhe
Shri A.Mazumder,SE(E),Guwahati Central Elect Circle,Ce P do De

Guwnhati~21,

<~
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Is sujfertng from Nypertenaton wWlth .0
‘. .treatment Welof 19/06/95. He has been glso advised

S w4 e it ettt -t o

Xt
)

‘ ANNEXURE- 7 |
/! ChhrIFICHTY: /) - v

( 70 wiom tt may concerned )

Tills 15 to certifted that Shrt, Vek.Adlakaha, 5. s(CPR D)

I and ts under my

to take
conplete resi for 4 wceksg Jor prompt recocering jroun hig
tllnegs,

9%_»«‘*;4 ot o fir 1 |

¢

Thief Kad Z LT TA [ﬁ (%)
Sector‘ﬁbapttal,ﬁ&%

T H e o
"8

SR M ‘)»".6 g) :}uulahatt_’7 (‘3.90”;).
g Rfear sfas
CHIEF MEDICAL OEFICER,
o™ .l . hr7 . - {ﬂ:rl: . ;3':313 ‘:..‘
" e m

“ 1 SHQ, Guwahuat



